Directorate General of Foreign Trade
(PRC-section)

Minutes of the Policy Relaxation Committee Meeting held under the Chairmanship of DGFT Shri Alok
Vardhan Chaturvedi, Director Generai of Foreign Trade on 19.12.2017

Meeting No. 26/AM18 held on 19.12.2017 at 10:00 AM.

The foliowing members were present in the meeting:

1. ShriN.P.S. Monga Addl. DGFT
2. ShriK. C. Rout Addl. DGFT
3. ShriJ. V. Patil Addl. DGFT
4. ShriS. B S. Reddy Addi. DGFT
5. ShriN. K. Srivastava Addl. DGFT
5. Shri Jay Karan Singh Jt. DGFT
7. ShriR. Sharma Jt. DGFT
8. Shri S. P. Roy Jt DGFT

Following cases were discussed. The decision taken on the individual cases are as under:-

Case No.1: M/s Union Quality Plastics Ltd., Mumbai
F. No. 01/60/162/1264/AM117/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Reguest for clubbing of two Advance Authorizations No.0310560051 dated 22.6.2010 and
0310732214 dt. 22.04.2013.

Decision: Aggrieved by the committee’s decision dated 01.08.2017, the applicant scught personal hearing in
terms of Para 259 of FTP, 2015-2020, which was afforded 10 them on 19.12.2017. The date of perscnal
hearing was communicated to them (hrough e-mai However, no one turned up for PH nor they requested for
postponement. The committee, however, decided to defer the case. The applicant may seek next date.
(Action: Applicant)

Case No.2: M/s Bhawani Industries Pvt. Ltd., Punjab
F No. 01/60/162/1154/AM16/PRC
PRC Mesting No. 26/AM18 dated 19.12.2017

Subject: Request for revafidation of DFIA No. 3010103266 dt. 15.12.2014.

Decision: The applicant has sought review of committee’s decision dated 31.05.2017 in which reguest of the
appiicant was considered allowing three months revalidation from the date of endorsement. Now they have
requested to allow six months from the date of endorsement. Reason cited by the applicant that RA did not
aliowed enhancement in valie and quantity while allowing revalidation on 16.06.2016. Since the time of three
months was aiready allowed considering the same facts, the committee, therefore, did not agree to allow
further revalidation.

(Action: Applicant)

Case No.3: M/s Shree Ganesh Metals Srmour HP
F No. 01/80/162/366/AM16/PRC
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PRC Meeting No. 26/AM18 dated 19.12.2017
Subiject: Request for Revalidation of Advance Authorization no. 3310026241 dt. 22.05.2013.

Aggrieved by the committee’s decision dated 03.11.2013, the applicant sought personal hearing In terms of
Para 2.59 of FTP, 2015-2020, which was afforded o them on 19.12.2017. Shri Sanjay Aggarwal, Director
from Mjs Shree Ganesh Metals, Sirmour appeared before the commitiee and made the following
submissions stating inter alia that:

4 This was their first advance license and they did not know of the fact that import can be made
without ECDC. They applied for EODC after completing their export and realizing payments to
RA Panipat. RA rejected their case on the ground that norms were not fixed for their preduct.
Accordingly, they submitled request to norms committee. The norms committee took ils
decision after 12 months and hence time expired for making imports, As this was fust time
they did not know that they could make imperts in 12 months only.

2. Hence they have requested to cevalidate this authorization for 12 months so that they could
Jtilise their hard earned duty free entitlement.

Decision: The commitiee noted that the Norms Committee took abnormal time for fixing the norms. The
appiicant being new comer and this being their first ever Advance Authorisation, could not utilize the
Authorisation within its validity, as No Bond Certificae was not issued to them. Taking into consideration the
ahove facts, the committee decided to allow revaiidation of the Authorisation for six months from the date of
endorsement. The applicant is directed to submit Authorisation to the RA concerned within a monih from the
date of uploading of these minutes for necessary endersement.

(Action: Applicant/RA, Chandigarh)

Case No.4' Mis Obeetee Private Limited, Varanasi
E.No. 01/60/162/507/AM18/PRC
PRC Mesting No. 26/AM18 dated 19.12.2017

Subject: Request for relaxation for issuance of MEIS Scrip against manually amended {TC (HS) code on
shipping Bills.

Decision: it was noted that ITC (HS) Code 57031010 and 57031020 both are eligible for MEIS benefits. RA

should have accepted such request unless rates are different for both the products. Since the Customs

Authority has corrected {TC code manually in the shipping bill, no policy refaxaticn is required. The case is,

therefore, remanded to the RA for reexamination and consideration.

(Action: RA, Varanasi)

Case No.5: M/s Mercury Fabrics Pvt. Ltd,, New Delhi
F. No. 01/60/162/505/AM18/PRC
PRC Mesting No. 26/AM18 dated 19.12.2017

Subject: Request for grant of TED refund iimited to the extent of payment received in terms of Para 8.3.1 (i)
of HBP against EPCG license No. 0530164027 dated 19.12.2014.

Decision: It was noted that suppiies of goods to EPCG Authorisation holder are not exempted from payment

of Duty. The supplier Is eligibie for refund of TED, in proportion of payments are received from the recipient of

goods. No policy relaxation is required in case where claim is made on short payments received against 100%

supplies. In case, X amount of duty is paid on 100% value of goods to the exchequer and claims are made
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only against 80% value i e X-20%, there is no loss to the exchequer. RA should have ailowed refund i
proportion of payments received.

The case Is reminded to RA for re-consideration.

(Action: RA, CLA)

Case No.6: M/s Thirumalai Chemicals Ltd., Chennai
F No. 01/60/162/998/AM17/PRC
PRC Meeting No. 26/AM18 daled 19.12.2017

Subject: Request for 2 Revalidation of DFIA No.0410160189 dated 24.02.2015.

Decision: It was noted that the committee in its meeting No 10/AM18 held on 06.07 2017 has already allowed
4 months further revalidation from the date of endorsement considering genuing hardship. Despite that the
applicant could not Utilized the Authorisation. The committee, therefore, did not accede to the request for
further extension of validity.

(Action: Applicant}

Case No.7: M/s Lupin Ltd., Mumbai
£ No. 01/60/182/757/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request for waiver of PC 18 condition against import of drugs imported from unregistered SOUCEs
under Authorisation No 0310771349 dated 21.02.2014.

Decision: it was noted that the applicant has imported 27kgs drugs from unregistered sources with gondition
to export the resuitant products within 12 months from import of each consignment. They have exported only
22.25 Kgs resultant products. Diversion of imported unregistered raw materials or resultant products made
there from in the domestic area is net allowed under any circumstances. Authorisatian holder has option either
to re-export the imported goods o destroy unutilized malerials in the presence of the Central Excise Authority.
Wastage beyond SION is not permitted. The commitiee, therefore, did not agree to allow waiver.

RA shall take action under the provisions of FT(DR)Act, 1992, amended under intimation to Central Drugs
Standard Control Organisation under Ministry of Health and family Weifere for action under Drugs and
Cosmetics Act, 1940, as amended.

(Action: Applicant/RA, Mumbai)

Case No.8: M/s D.P. World Mumbai
E No. 01/80/162/252/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request for condonation in paragraph 3.08 (f} of the FTP 2015-20 read with provisions of paragraph
2,58 of FTP 2015-20 {File. No. (03/21/094/80331/AM1T}.

Decision: it was noted that in terms of section 7 of FT(DRJAct, 1992, as amended by Act of 2010, "No person
shall make any import or export except under an Importer-sxporter Code Number granted by the Director
General or the officer Authorised by the Director General in this behalf, in accordance with the procedure
specified in this behalf by the Director General. Provided that in case of import or export of services of
technology, the Importer-exporter Code Number shall be necessary only when the service or fechnology
provider is taking benefits under the foreign trade policy or Is dealing with specified services o specified
technologies”
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Para 3.08(f) of FTP, 2015-2020 categorically provides, “In order to claim reward under the scheme, Service
provider shall have to have an active IEC at the time of rendering such services for which rewards are
claimed.”

In view of above provisions the commiitee was of the view that no {EC is required where services afe exported
with intent of not io claim any incentive on eaming of foreign exchange against the services rendered.
However, IEC is mandatory before exporting/rendering services where exporter intends to claim benefits under
ETP. Therefore, dispensation from such condition cannot be aliowed. The applicant has not given any reason
of genuine hardship due 10 which they could not obtained Importer Exporter Code (IEC} before rendering
services. The committee, therefore, did not accede to the request.

(Action: Applicant)

Case No.9: Mis Daman Polythread Ltd., Daman
F. No. 01/80/162/160/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request for revalidation of Advance authorization No.0310798697 dated 07.09.2015

Decision: It was noted that the Auihorisation in question was issued having 12 months validity. RA has
allowed 6 months further validity on his request, The committee, therefore. did not accede to the request
considering no case of genuine hardship.

(Action: Applicant)

Case No.10: M/s Ebullient Packaging Pvt. Ltd., Mumbai
F No. 01/60/162/915/AM14/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Reguest for review of PRC decision of Meeting held on 11.03.2014 revalidation of Advance
authorization No.0310814361 dated 04.02.2011

Decision’ It was noted that the applicant has raised issue regarding expiry of validity of the Authorisation
about 4 and half month in the possession of RA, Mumbai thus sought revalidation on that ground, However,
the commitiee noted that vide PN No-38 dated 09.11.2017, Para 2.20, 221 and 2.22 of the Handbook of
Procedure (2015-20) has been amended that allows revalidation of Authorisation/scrip subject fo certain
conditions.

The committee, therefore, decided to remand the case io RA concerned for examining and decice the matter
as appropriate interms of the said Pubiic Notice.
(Action: Applicant/ RA, Mumbai)

Case No.11: M/s Floortex Alleppey
F.No. 01/60/162/321/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject:  Request for Acceptance of 27 Shipping Bills with ‘N’ option in the reward column for MEIS benefit
exemption from non compliance of stipulated procedure.

Decision: It was noted that in terms of Para 3.14 of HBP, Marking/ ticking of "Y' {for Yes) in "Reward” column
of shipping bills against each item, which is mandatory, would be sufficient to declare intent to claim rewarcs
under the scheme. in case the exporter does not intend to claim the benefit of reward under Chapter 3of FTP
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exporier shall tick "N’ {for Noj, Such markingfticking shall be required even for export shipments under any of
the schemes of Chapter 4 {including drawback), Chapter 5 or Chapier 8 of FTP. While filing of shipping Bills,
the apoiicant has marked ‘N’ in the reward Col. No case of genuing hardship, as the appiicant voluntarily opted
not to claim rewards. The committee, iherefore, did not accede to the request.

(Action: Applicant]

Case No.12: Mis Raymond Ltd., Mumbai
F No. 01/60/162/393/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request for policy/procedure relaxation for ARO to be read invalidation letter of Advance
Authorization No.0310797227 dated 14 07 2045 as per Para 2.58 of FTP

Decision: It was noted that the applicant obtained the Advance Authorisation against ARO issued under an
Advance Authorisation obtained by the ultimate exporter that is M/s Siiver Spark Appare! Lic., Bangalore. The
RA has committed a mistake by issuing the Authorisation inadveriently, as DBK is allowed against ARG and
ot Advance Authorisation. The applicant has stated that neither they nor the recipient has obtained drawback
on inputs. And, goods were supplied by them under Excise Notification No 30/2004 dated 09.07.2004, which
provides exemption from payment of whoie of excise duty tevyable under Central Excise Act, provided no
CENVAT credit either on inputs or capital goods have ceen availed. They have suppiied goods t0 uitimate
Advance Authorisation holder towards discharge of export obligation. Therefore, requested for reguiarisation of
Advance Authorisation obtained against ARO instead of Invalidation letter,

Taking into consideration the genuing mistake, the committee, decided the foliowing:
i Export/supplies made indicating Advance Authorisation/File No on supply Invoices duly certified

by the jurisdictional Central Excise authority of the recipient unit shall be taken into account
lowards discharge of export obligation.

i, This will, however, be subject to the conditions that the supplies towards discharge of EQ were
made within the validity of Advance Authorisation under which ARQO was issued:;

il RA shall verify that no CENVAT creditiDrawback was availed on inpuls consumed in the resultant
products. A certificate from the concerned Ceniral Excise Authority to that effect is required to be

produced,
V. Both Advance Authorisations were issued under different IECs;
v, Drawback has not been claimed either by supplier or recipient.
Vi, ARQ shall be converted into invalidation letter.

(Action: Applicant/RA, Mumbai)

Case No.13: M/s Asian Colour Coated !spat Ltd., Mumbai
F No. 01/60/162/1265/AM17/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject:  Request for transfer & S/bs from Advance Authorization No.0310799844 dated 28.10.2015 to
Advance Authorization no. 0310779085 dt, 23.04.2014 towards discharge of export obligation.

Decision: Party submitted that PRC has granted EQ extension on their request and EO was exlended upto
30 4.2017. However, by the time decision was communicated, the time period allowed was over and they
could not utilize the benefits granted by PRC. They, have another Authorisation which was cbtained on
99 10.2015 for the same resuliant product, in which excess exports were made by them. They, therefore,



requested 1o transfer Shipping Rill number 2876401 dated 17 42 2046, 3721821 dated 27.01.2017, 3746379
dated 28.01.2017, 1719614 dated 27.01.2017 and 3674347 dated 03.02.2017 which were exported indicating
AA No-0310779944 dated 29102015 and stipulated export chiigation nas already been fulfilied.

it was noted that export obligation period has already been extended upte 30.04.2017 against AA NO
0316779095 dt. 23.04.2014 by {ne committee and these 6 shipments are affected within the extended export
obligation period only. The committee, therefore, decided the following.

Accounting of above mentioned 6 shipping bills be allowed towards discharge of EO under AA No
0310779095 dL 23.04.2014.

i, This will. however, be subject 0 ine condition that applicant shall pay Rs. 200/~ per shipping bil
fo RA;

i, The applicant shall furnish an affidavit cum indemnity bond dufy Notarized affirming therein tnat
these shipping bills have Aot been uillized/shail not be utlized towards discharge of export
obligation against any other Authorisation. In case any demurrage/lloss 18 noticed in future, they
wil refund the amount witn applicable interest to RA concerned, on their demand, without any
protest;

il RA shali check and ensure that these shipping bills have not been utiiized for EODGC under AA No
0310779944 daled 29.10.2015.

v, Export items are same in both the Authorisations.

(Action: App!icanthumbai)

Case No.14: Shri Radhey Jewels New Delht
£ No. 01/80/162/457/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request for extension of suitable time for claiming the gold.

Decision: |t was noted that replenishment of Gold is allowed against eBRC submitted by exporter. In this case
\ast date was 5 August, 2017, On A August, they tred 10 downioad eBRC from DGFT repository. However,
due to server problems, they could not submit application in time. MMTC has refused to issue replenishment
of Gold considering time harred claim.

Taking into consideration the genuine hardship, fhe committee decided {o condong the delay in fiing the
application. The applicant shall submit all prescribed documents to MMTC within a month from the date of
uploading of these minutes on the Directorate website. MMTC shall consider request of replenishment, &s per
policy.

{Action: Applicant/MMTC)

Case No.15: Mis Automat Industries Pvt. Ltd., New Delhi
F. No. 01/60I162f437/AM18fPRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request for accounting of export of 5 Shipping bilis against DFIA no. 0510276940 dt. 12.41.2010
instead of DFIA no. 0510254471 dated 14.12.2008.

Decision: It was noted that shipping Bill No 3628470 dated 12.062011, 7360096 dated 21.01.2012, 7461802
dated 08.02.2012, 8112599 dated 21.03.2012 and 8142701 dated 22.03.2012 were affected within the initial
export obligation period of Authorisation dated 14.12.2008. The commitiee, therefore, decided the foliowing:
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i, Accounting of above mentioned five shipping bilis be aliowed against DFIA No 0510254471 dated

14.12.2009.

il This will, however, be allowed on payment of Rs. 900/-per shipping bill as composition fee to RA.

iV, RA shall check and ensure that the same shipping bills have not been/shall not been used
iowards discharge of export obligation against DFIA No 0510276940 dt. 12.11.2010,

v. Export items are same in both the Autherisations.

vi. 30th the DFiAs shall be submitted for ECDC simultaneousiy.

vil. The applicant shall furnish an affidavit cum indemnity bond duly Notarized affirming therein that

these shipping Dills have not been utilized/shali not he utilized towards discharge o.f export

obligation against any other DFIA. In case any demurragefloss is noticed in future, they will refund
the amount with applicable interest to RA concerned, on their demand, without any protest.

{Action: ApplicanthA, CLA)

Case No.16: M/s Jubilant Life Sciences Limited, New Delhi.
F.No. 04/60/162/530/AM18/PRC
PRC Meeting No. 26/AM15 dated 19.12.2017

Subject: Request for considering of €xport made under Shipping Bill No.2876184 dated 23.01.2014 in AA
No.0510340432 dated 07.12.2012 towards discharge of EC.

Decision: It was noted that Shipping Bil No.2876184 dated 93.01.2014 was filed within the initial export
obligation period of Authorisation dated 07.12.2012. And, provisions of clubbing has been amenced vide PN
19 dated 18.10.2017 and PN 24 dated 24.10.2017. The committee, therefore, decided to remand the case 10
RA goncerned for examining the Cases as per the above public notices.

{Action: Applicant/RA, CLA)

Case No.17: M/s Reliance Industries Ltd., Mumbai
F. No. 01160f16221559!AM18/PRC
PR Meeting No. 26/AM18 dated 19.12.2017.

Subject: Request for grant of duty credit under merchandise export from india scheme (MEIS) where port of
discharge & importing country mentioned in shipping bill is different from actual port of discharge
in landing certificate.

Decision: It was noted that hoth the countries (Antwerp, Belgium as per shinping Bill and Huelva, Spain as
per Landing Certificate) are eligible for MEIS @ the same rate. Moreover, requirement of landing certificate
has been dispensed with vide BN 06/2015-2020 dated 04.05.2016. The committee, iherefore, decided to aliow
MEIS scrip against Shipping Bill No 4363882 dated 28.11 2015.

(Action: RA, Mumbai)

Case No.18: M/s Reliance Industries Ltd., Mumbai
F.No. 01f601‘|62f587/AM18fPRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request for grant of duty credit under merchandise export from India scheme (MEIS) where port of
discharge & importing country mentioned in shipping bilt is different from actual port of discharge
in landing certificate.

Decision: It was noted that both the countries (Tarangona, Spain as pef shipping Bill and Temeuzen,
Netherland as per Landing Certificate) are eligible for MEIS @ the same rate. Moreover, requirement of
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janding certificate has heen dispensed wiln vide PN 06/2015-2020 dated 04.05.2016. The commitiee,
merefore, decided to aliow MIEIS scrin against Shipping Rifl No 371 dated 18.11 2015.
(Action: RA, Mumbai)

Case No.19: Mis ACPL Exports (P) Ltd., New Delhi
F. No. 0’1!60!162f944/AM17/PRC
PRC Mesting No. 26/AM18 dated 19.12.2017

Subject: Request ior amendment in the description of export product under Para 4.24 of HBP 201520 w. r. t.
advance authorization No 0510274406 dated 14.12.2013.

Decision: It was noted that the Authorisation in guestion was issued to allow import 0.999 fineness Silver with
export cbligation 10 export Plan and studded Silver Jeweliery of 0.925 fineness. However, in the condition
sheet atiached to the Authorisation was issued with description 00925 Fineness Piain and Studded Jewelry
inadvertently. The appiicant nas exported Jewellery of 0.925 fineness, as per SION. The committee, therefore,
was of the views that RA should have accepied documents for EODC by amending condition sheel.
Commitiee decided that rA shall accept shipping bills with export of 0.925 purity and calcuiate calculale
import entitlement as per SION with reference 10 quaniity of Silver exported and declared in the shipping bills.
{Action: Applicant/RA, CLA)

Case No.20: Wis Winsome Textiles Industries Lid., Chandigarh
F. No. (01/60/162/519/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request for condonation of delay to ihe DEPB claim under E No.22/21/51/00008/AM"5

Decision: It was noted that in terms cf Para 4.46 read with Para 9.3 of HBP, 2009-2014, an application for
DEPB could be fied within 36 months from the date of export, 30 months from the date of realization of
payments with 10% late cut. There ig no provision of filing claim thereafter. Provisions of Policy are reiaxed on
the basis of genuine hardship and adverse impact on trade only. In the instant case, no cause of genuine
hardsnip is established. The committee, therefore, did not accede to the reguest.

{Action: Applicant)

Case No.21: M/s Sara Textiles Ltd., New Delhi
F.No. 01/60/162!976/AM17/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject:  Request for relaxation of paficy provision under Para 5419 of HBP 2009-14 and condone defay in
filing of application under FPS.

Decision: It was noted that under FPS/FMS scheme, exporter was required to submit online appiication
feeding details of shipping bills manually. There was N0 system in place 1o tag ED! shipping bills with
appiication like MEIS. Therefore, applicant should had submitted application within the prescribed time under
Para 3419 or with 10% late cut as pei Para 9.3 of HBP, 2008-2014. There is no provision to aliow benefits
after due date stipulated to file application. Provisions of Policy are relaxed on the basis of genuine hardship
and adverse impact on trade only. In the instant case, no cause of genuine hardship is established. The
commitiee, therefore, did not accede to the request.

(Action: Applicant)

Case No.22: Mis Sannika Industries Ltd.,Gujarat
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F. No. 01/60/317/AM18/PRCIPRC
PRC Megting No. 26/AM18 daied 19.12.2017

Subject: Request for partial waiver of E 0. as fire broke out at factory premises and fhe entire plant including
the stock of raw materials and finished goods as on that date was compieicly destroyed which was

imported under AA No 5210041861 dated 15.04.2016.

Decision: |t was noted thal import under Advance Authorisation is allowed without payment of applicable
duties with certain condition and export obligation to be fuifiled within stipuiated period. There is NC provision
to waive duty and interest liability. The applicant is eligible to claim secured ameunt from insurance company
provided premium was paid. They can use part of that amount for payment of duty and interest liability and get
the case redeemet,

The committee, therefore, did not accede to the request.

{Action: Applicant)

Case No.23: M/s Valco Industries Ltd., Chandigarh
F No. 01/60/162/29/AM18IPRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject:  Request for condonation of wrong input description of S/Bills fled for Advance Authorization
No.2210011493 dated 10.06.2011.

Decision: The committee noted that applicant did not explain the issue properly. The Authorisation was issued
0 allow two inputs i.e. Aluminum Ingot and Aturninum Scrap. But from the request it was not ctear what they
have imported. And, SION for both inputs are available then what was the problem? It was, therefore, decided
o allow personal hearing f0 the applicant. The applicant may seck personal hearing by submitiing proof of Fee
naid of Rs. 5000/- 10 RA.

(Action: Applicant)

Case No.24: Mis Jotindra Steel 8 Tubes Ltd., New Delhi
F.No. 01/60/162/223/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request for accounting of following 18 shipping Bills under AA No No.0510240484 dated 28.4.2009
which pertained to Advance Authorization No 0510201600 dated 26.03.2007 for redemption of the
said Advance Authorization.
(1) 1149352 dt. 00.04.2040, (2). 1162077 dt. 19.04.2010, (3), 1162683 dt. 19.04.2010, (4), 1167477
dt. 24.04.2010, 1166956 dt. 91.04.2010, (5) 1166956 dt. 21.04.2010 (6). 1168913 dt, 22.04.2010,
(7). 1168912 dt. 29 04 2010, (8). 117272 dt. 23.04.2010, (9). 1172697 23.04.2010 (10). 1475088 dt.
26.04.2010 (11). 1175052 di. 26.04.2010, (12). 1175053 dt. 26.04.2010 (13). 1180299 dt.
28.04.2010, (14}, 1181290 dt 09.04.2010, (15) 1181294 dt 29.04.2010, {16). 1184062 dt
20.04.2010 (17) 1184107 ct. 10.04.2010 and (18} 1184115 dt. 30.04 2010

Decision: It was noted that there were exCess exports under Authorisation No 0510201800 dated 26.03.2007
which has been redeemed without taking into account the above mentioned 18 S/Bs. However, there Is
shortfall in fulfiiment of EO under AA No No.0510240484 dated 98 42008 which was issued for same
resultant product. In fact, the Autnorisation No 0510201600 dated 26.03.2007 has been redeemed hence, it
cannot be ciubbed with other Adthorisation. However, since these shipping bills are not used under that
Authorisation, the committee decided the following:
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v, Accounting of above mentioned 18 shipping bills be allowed towards discharge of EQ under AA
No 0510240484 dated 28.4.2009.

vi. This will, however, be subject 0 fhe condition that applicant shall pay Rs. 200/- per shipping bil
fo RA;

vii.  The applicant shall furnish an Sffidavit cum indemnity bond duly Notarized affirming therein that
these shipping bills have not been ulilized/shall not be ytilized towards discharge of export
obligation against any other Authorisation. In case any dgemurragefloss is noticed in future, they
will refund the amount with applicable interest to RA concerned, on their demand, withcut any

protest.

vil. RA shall check and ensure that these shipping bills have not been Utilized for EODC under AA No
0510201600 dated 26.03.2007.

vil.  Exportitems are same in both the Authorisations.

{Action: Applicant/RA, CLA)

Case No.25: Mis National Steel & Agro Ltd., Indore
£ No. 01/60/162/1 17IAM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject; Request for condonation of delay of 28 days in filing of application of MLFPS for export made during
April & May 2011 en which declaration of intent was not menticned in relevant shipping bili in terms
of para 2.58 of FTP 2015-20.
Decision: !t was noted that under FPS/FMS/MLFPS scheme, exporter was required to submit online
application feeding details of shipping bills manually. Tnere was o system in place 1o tag EDI shipping bills
from repository with application similar to WEIS. Therefore, question of not accepting application with 8 digit
HS code does not arise. Therefore, applicant should had submitted application within the prescribed time
under Para 3.11.9 or with 10% late cut as per Para 9.3 of HBP, 2009-2014. There is no provision to allow
henefits after due date stipulated 1o file application. Provisions of Policy are relaxed on the hasis of genuine
hardship and adverse Impact o0 trade only. in the instant case, nO CaUSE of genuine hardship is established.
The commitiee, therefore, did not accede to the reguest
(Action: Applicant)

Case No.26: Mis Mylan Laboratories Ltd., Hyderabad
FNo, 01/60/162/196/AM18/PRC
PRC Meeting No. 26/A%18 dated 19.12.2017

Subject: Request for candonation of detay for filing claim for reimbursement of CST Rs.5,76,069/- for the
period October - December, 2012

Decision: It was noted that application for refund of CST was submitted to DC, SEEPZ on 12.11.2015 for
goods procured during Oct-Dec, 2012. However, in terms of Syub-Para (viil) of Para 3 of Appendix-8H, claim for
CST reimbursement can be filed within six months from completion of quarter for which claim is made. In
terms of Para 9.2 of HBP, claim can be filed within next two years with 10% late cut. Therefore, application in
the instant case could be filed by June, 2015. The applicant was aware with these facts. Goods from DTA are
procured under “C" Form only. Therefore, the contention of the applicant that they received “C" form after iwo
years from Autharity was not acceptable to the committee. Palicy relaxation is aflowed cn the basis of genuine
hardshin and adverse impact on irade. However, no case of genuine hardship is established from the
submissions.

The Committee, therefore, did not accede to the request.

Case No.27: M/s Mylan Laboratories Ltd., Hyderabad
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F No. 01/80/162/199/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request for condonation delay for filing claim for reimbursement ot CST Rs 1,03,35,179/- for the
period October 2012 10 Dec., 2012,
Decision: Decision at case No 26 is reiterated.

Case No.28: M/s Mylan Laboratories Ltd., Hyderabad

F. No. 01/601162/198/AM18/PRC

PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request ior condonation delay for filing claim for reimbursement of CS1 Rs.6,73,046 for the period

Aprit 2012 to June, 2012
Decision: Decisicn at case No 26 is reiterated.
Case No.29: M/s Mylan Laboratories Ltd., Hyderabad
. No. 01/60/1621197/AM18/PRC
PRC Meeting No. 0g/AM18 dated 19.12.2017

Subject: Request for condonation delay for filing claim for reimbursement of CST Rs 1247111/~ for the
period July 201210 September, 2012

Decision: Decision at case NO 26 is reiterated.

Case No0.30: Mis Mylan Laboratories Ltd., Hyderabad
F. No. 01/50/162/155/AM18/PRC

PRC Meeting No. 26/AM18 dated 18.12.2017

Subject: Request for condonation delay for fiing ciaim for ceimbursement of CST Rs.25906/- for the period
April 2012 to June, 2012

Decision: Decision at case No 26 is reiterated.

Case No.31: Mis Mylan Laboratories Ltd., Hyderabad
F No 01/60/162/201/AM1B/PRC

PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Reguest for condonation delay for filing claim for reimbursement of CST Rs. 752989/ for the period
January, 2013 to March, 2013

Decision: Decision at case No 26 is reiferated.

Case No.32: Mis Mylan Laboratories Ltd., Hyderabad
F. No. 01/60/152/20 /AM18IPRC

PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Reguest for condonation delay for filing claim for eimbursement of CST Rs.4378167/ dfor the period
July 2012 to September, 2012

Decision: Decision at case No 26 is reiterated.
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Case No.33: M/s Pidilite Industries Ltd., Mumbai
F. No. 01/60/162/201/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Anplication for issue of DEPB cradit on post export basis (RA file. No. 03/92/051/C0012/AM15)

Decision: It was noted that in terms of Para 4.46 of HBP, 2009-2014, read with Para 9.3 of said HBP, an
application for DEPB couid be filed within 36 months from the date of export or 90 months from the dale of
realization of payments or 27 months from ihe date of release of shipping bill, whichever is later. Not filing
claim within this long period for the reason that senior executive did not adhere requirement of FTP cotld not

be considered as genuine hardship. The committee, therefore, did not accede to the request,

The applicant may, however, approach RA concerned for seeking benefits against shipments, which falls
within the criteria as mentioned in para 4.46 of HBP, 2009-14.
(Action: Applicant/RA, Mumbai)

Case No.34: M/s Pidilite Industries Ltd., Mumbai
F. No. 01/80/162/389/AM18/PRC
PRC Meeting No. 26/AM18 dated 18.12.2017

Subject: Application for issue of DEPR credit on post export basis (RA file. No. (03/92/051/00019/AM15)

Decision: Decision at case No-33 is reiterated.

Case No.35: M/s. Pidilite Industries Ltd., Mumbai
E No. D1/80/182/388/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Appiication for issue of DEPB credit on pest export basis. (RA file. No. 03/92/051/00016/AM15)

Decision: Necision at case No-33 is reiterated.

Case No.36: M/s. GKN Sinter Metals Pvt. Ltd., Mumbai
E No. 01/80/162/317/AM16/PRC
PRC Meeting No. o6/AM18 dated 19.12.2017

Subject: Request for condoning the requirement of consumption certification attested by Customs and
direction to JOGFT Pune for redeeming the Annual Advance Authorization Na 3110002492 dated
10.11 2000 an the basis of SION fixed al the time of applying for license.

Decision: It was noted that the applicant has obtained Annual Advance Authorisation in the year 2000
knowing the facts that they have to account for duty free inputs to be imported their under. Para 4.12 of HBP
provides that exporter shali indicate Authorisation details in shipping bill while making shipment. Consumption
of duty free inputs is required to be deciared in Export Promotion (EP) copy of shipping bill. As per guidelines
in ANF-AF, exporter shaii submit EP copy of shipping bill for getting EODC/Redemption. For calculating
entitlement of duty free inputs, quantity of specific items used in the resultant product is necessary particularly
where multiole inputs are permitted. in the instant case, 7 inputs were permitted. Therefore, itis not possibie 0
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calculate entitiement of each input without knowing net quantity of that item present in the resultant product
Thus, rejection issued by the RA 00 that ground was upheld by the committee.

Relaxation in policy/procedure is considered on the basis of genuine hardship and adverse impact on frade.
The applicant has failed o justify as {0 why they did not indicate net contents of various constituenets in the
export item description in few shipping bills whereas it was siated by them that they had declared in most of
shipping bills. No case of genuine hardsnin was established. The commiltee, therefore, did not accede to the
request.

The committee felt that the Authorisation should have been redeemed by 2003, as EOP has expired in 2002.
The applicant does not seem to be serious, as government has issued PN 29 dated 12.08.2013 giving one
fime option for closing ail pending cases on nayment of duty and equivalent interest. However, the facility
provided has not been availed by the applicant.

The applicant is hereby directed to get the case regularized, in ferms of Para 4 49 of HBP, 2015-2020, within a
montn from the date of uploading of these minutes on the Directorate website failing which RA shall initiate
action under FT(DR)Act, 1992 as amended.

(Action: applicant/RA, Pune)

Case No.37: M/s UPL Ltd., Mumbai
F No. 01/60/162/614/AM18/PRC
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Request for permissicn for submission manual MEIS application against Shipping Bilt no.2166028
dated (1.08.2015

Decision: It was noted that as per PN 47/7015-20 dated 08.12,2015, relaxation was provided 10 shipments
made belween 01.04.2015 to 30.09.2015 for making them eligible for duty credit under MEIS where exports
have been made through ED! generated shipping bils, and where the exporter has inadvertently marked “N'in
fhe “reward item box” but has declared his intention in the affirmative on the shipping bill

DG system was directed vide this public Notice to transmit all such shipping bifls where intent was declared on
shipping bills but “N” was ticked. In case exports were made under chapter 4 or 5 towards discharge of EO,
which have already been transmitted to DGFT repository, RA shall verify intent from physical EF copy and
issue scrip. On perusal of shipping biil it was found that the applicant has declared intent in shipping bills and

chosen “N” in reward column. The commitiee was, therefore, of the view that no policy relaxation is required in
this case.

The applicant is therefore directed to submit the documents to RA interms of provisions of PN 4712015-20
dated 08.12.2015 for obtaining benefits under MEIS, RA to follow same procedure as they have followed in
similar other cases for issuance of MEIS.
(Action: Applicant/RA)

Case No.38: M/s Reecoimpex India Gurgaon
F No. 01/91/110/59/AM15
PRC Meeting No. 26/AM18 dated 18.12.2017

Subject: Request for grant of extension against Export Licence No,550003405 dated 18 6.2015 as only 06 MT
(12%) of the material has been remained as balance of out of 50MT.
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Decision: It was decided to allow three months extension from the date of endarsement to allow export of
halance OBMT items, as per the Authorisation. The applicant is hereby directed to submit Licence o the
concerned RA, within @ month from the date of uploading of these minutes on the Directorate website, for
necessary endorsement.

(Action: Applicant/RA,CLA)

Case N0.39: M/s Ford India Pvt. Ltd., Limited, Gurgaon
E No. 01/89/180/01/AM13/PC-2(A)
PR Meeting No. 26/AM18 dated 19.12 2017

Subject; Request for import of 2 LHD Ford Fige Vehcle from Australia and relax policy provision under Para 2
(it} (i) of Chapter 87 of ITC HS 2017, Schedule-l (Import Policy)

Decision: It was decided to relax the condition of Para 2 (i) (i) of Chapter 87 of 1TC HS 2017, Schedule-|
(Import Policy) to allow import of foliowing vehicle from Australia for R&E purpose:

il Vehicle Model: Ferd Figo
VIN no: MAJFKVFEADUB3V122
Engine no: DRVP1247
Fuel type: Petrol

i]  Vehicle Model Ford Figo
YIN no: MAJFKVFEADUSB3VCT73
Engine no: JXW5284
Fuel type: {Diesel]
(Action: Policy-2)

Case No.40: M/s PC Patel Infra Pvt. Ltd., Kutch
F. No. 01!89/180}29}AM09IPC—Z(A)IPart—lll
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Relaxation in provision of CMYR 1969 and rules 126 of CMVR 1989 and import Licensing Note Sl.
NO.2 (i) a b & ¢ of Chapter 87 of ITC HS 2017 and issue of NGC of importing 50 units LGMG made
Regid Truck model MT 88

Decision: It was decided fo relax the orovision of CMVR 1989 and rules 126 of CMVR 1989 and import
Licensing Note SI. NO.2 {ijab&c of Chapter 87 of ITC HS 2017 and to allow import of 50 units LGMG made
Reqid Truck mode! MT 88 subject to the fellowing conditions:

I Cniy new dump Trucks will be imported.

i, They will not run on public road except mobilizing and demobilizing and will be used at project

site.

il They shall strictly comply with the recommendation of the Automotive Research Association of
india (ARAL.

. Adequate safety measure will be ensured for safety of staff.

v They wil be re-exported back after completing mining project.

(Action: Policy-2)

Case No.41: M/s Mahalaxmi Infracontract Pvt. Ltd., Ahmedaad
£ No. 01/89/29/AMO9/PC-2(A)/Part-lil
PRC Meeting No. 26/AM18 dated 19.12.2017
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Subject: Relaxation in orovision of CMVR 1989 and rules 126 of CMVR 1089 and import Licensing Note Sl.
NO 2 {ii) a b & ¢ of Chapter 87 of ITC HS 2017 and issue of NOC of importing 50 units LGMG made
Rigid Truck model MT88

Decision: It was decided fo relax the orovisicn of CMVR 1989 and rules 126 of CMVR 1980 and import
Licensing Note SI.NO.2 (i} a b & ¢ of Chapter 87 of [TC HS 2017 and to allow import of 50 units LGMG made
Regid Truck model MT 88 subject to the following conditions:

i Only new dump Trucks will be imported.

il They will not run on public road except mobilizing and demobilizing and will be used at project

site.

. They shall strictly comply with ihe recommendation of the Automotive Research Association of
india (ARAL.

V. Adequate safety measure will be ensured for safety of staif.

v They will be re-exported hack after completing mining project.

{Action: Policy-2)

Case No.42: M/s Hindustan Zinc Ltd., Udaipur

F No. 01/89/180/28/PC-2(A)/ Part-lll

PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Grant of relaxation in provision of CMVYR and Rules 195 of CMVR 1989 and clause 2 {i){a) {i) (ih&
(iil) (b} (c) (i} (iD)(ii}) and clause 7 of chapter 87 of ITCHS 2017 for import of following underground
mining equipment:

fsﬂﬂ Desorption of Goods 7 TQuant | Suppiier |

b S i A

TT. Low Profile Dumper [LPDT 20 MT Model\ ‘ {|

F TH320] a|ongwitl§sgciated a_cceésgrieﬁs‘ 1 1_
2.

e s o o wEE

| " ow Profle Dumper (LPDT 63 MT Model — sandvik Mining & Construction Oy, PO |
\ | THE63] slongwith associated accessories k 1 Box 434, 20101, Tampere, Finiand ‘l
ﬁ’fif Low Profilc Dumper LPOT 65 MT WT@ - Kt!ﬁoﬁocﬁﬁiﬁﬁﬁﬁf g

| | alonguith assogialed accessories 1 | Orebro, Sweden |
—Hion nils Dimper (LPDT B0 W7 Model| | Calemilar SARL - Singapore Branch
| ADG0]alongwith associated accessories 1.2 7, Tractor Road, Singapore |
''5. | Utility Equipment Base Carrier Model MF100 |

\_ | with relevant accessories B 3
“ 6. | Uity Equipment Base Camier  MF3281

S
.‘ 1

: |

|| clonguin associatet sccessores NI |
\ 7.7 | Mining Utility Equipment — Model RBO with ~ Normet QY, Ahmolantie 8, FI-74510, }
associated accessories 3 Lisalmi, Finland

g§ | Ufiity Vehicle MF540 _with_reEvanT\ o
— aocessories 1
| 9 \ Mining Utility Equipment - Water Cannon

\ Model  MFBB0 [Fire] with associated | 1
| eeesores ]

PO. ﬂ Mining Utility Equipment - Water SprinklerT \ |
\ Model Utimec LF1000 with associated \ 1 \

l ¢
| accessores.
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| 11 T Wining Utiity Equipment —  Model Utimes ~1 T |
| LF1000 with assoclated accessories .
1 Utility Equipment Base Carrier  SFOG0 \1
| alongwith associated accessores . o o .
1 m_ility Equipment Base Carrier  [Model | 1 Jacon Technologies Pty Lid 24
NJCV3+JCV3-EC]with reievant accessories Egerton ST, Silverwater NSW i
\ 2128 Australia \

T D SR o

Decision: 't was decided to relax the provision of CMVR and Rules 126 of CMVR 1980 and ciause 2 (iH)(a) {i)
()& {iii) (b} {c) () {ii)iii) and clause 7 of chapter 87 of ITCHS 2017 and allow import of above mentioned
underground mining equipment with following conditions:
I Only new mining equipment will be imported.
i. They will not run on public road except mobilizing and demobilizing and will be used at project
site.
il They shall strictly comply with the recommendation of the Automctive Research Association of
India {ARAI).
v, Adequate safety measure will be ensured for safety cf staff.
(Action: Policy-2)

Case No.43: M/s Hindustan Zinc Ltd., Udaipur
F No. 01/89/29/AM-09/PC-2A(A)part I
PRC Meeting No. 26/AM18 dated 19.12.2017

Subject: Review of decision of PRC in respect of Case N A2 vide meeting NO.5 AM18 dated 16 5.2017
(delegation of condition No. 4 and 5 imposed in the decision)

Decision: it was decided to review the decision dated 16.05.2017 and delete the condition No (iv) and (v)

imposed in the said decision.

(Action: Policy-2)

Case No.44: M/s. Bharat Heavy Electricals Limited, Chennai
F No. 01/60/162/616/AM18/PRC
PRC Meeting No. 26/AW18 dated 19.12.2017

Subject; Relaxation of procedure prescribed under Para 3.01 (g) rfw para 3.14 of HBP, Transmission of
amended version of shipping bill by manual feeding of 34 ED! shipping bills s amended by the
Customs to claim ME!S benefits {F. No. 04/68//168/02312/AM17.

Decision: It was noted that transmission cf amendment in ED! shipping bills, once EGM 18 filed, is not
~lowed. Therefore, duty credit against such shipping hills cannot be issued which were marked “N" in the
reward column and shipments are made after 10.09.2015. The committee, therefore, did not accede 10 the
request.

(Action: Applicant)

Case No.45: Mis. Indian Toners & Developers Ltd., New Delhi
£ No. 01/94/180/185/AM18/PC-4
PRC Meeting No. 26/AM18 dated 19.12.2017

-
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Subject: Appeal for considering EODC request for DFIA License. No. 0510303827 dated 06.04.2017 issued
in terms of the Provision of Poticy 2008-14.

Decision: !t was noted that issue of DFIA as existed prior to 1.4.2015 was discontinued after 01.04.2015. After
1.4.2015 only post export DFIA is allowed which is issued after completion of exports. In this case party has
made an online application on 17.3.2015 and hard copy was submitied on 18.3.2015. DFIA was issued on
5.4.2015 as per old customs notification and as per FTP 2009-14. Thereafter, party submitted application for
-ovalidation and RA has revalidated the DFIA. Only at the time of redemption RA raised objection regarding
appiicability of FTP 2015-20. Committee roted that party has acted on the DF|A issued by RA and completed
hoth exports and imports with aciual user condition and not sought any transferability. They have operated the
DFIA similar to Advance Authorization. Therefore Committee decided o reguiarize the said DFIA. RA may
grant EODC as per DFIA alreacy issued.

(Action: Applicant/RA, CLA, New Delhi.)

The meeting ended with a vote of thanks to the Chair.
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